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mentioned about it. Thus the Cen-
tral outlay for health and education
has come down.

Specifically compared to Plan
allocations of Rs. 287.50 crores to-
wards elementary education, in the
1991-92 Budget, the 1992-93 Budget
provides only Rs. 284 crores. This
does not even account for the irnation
rate, either the current level of 12
per nant .or the projected drop of 9
per cant. Therefore. I request the
Government to allocate more funds
for ‘elementary education and help the
State Government in its promotion.
I demrand that the <Central Govern-
ment should also take part in the
promotion of elementary education.
Thank you, Madam.

STATEMENT OF HE COMMITTEE
ON THE WELFARE OF SCHE-
DULED CASTES AND SCHE-

DULED TRIBES
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THE DEPUTY CHAIRMAN: The
House is adjourned for lunch till
230 P'M.

' The House then adjourned
. for lunch at ten minutes past
one of the clock.

The House re-assembled after lunch
at thirty-seven minutes past two of
the clock, The Vice-Chairman (Shri-
mati Jayanthi Natarajan) in the Chair,
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1982 ] Notification of Vacan- . 358
cies) Amdt, Bill, 1992

~ THE VICE-CHAIRMAN: We will

take up Private Members’ business.

Shri Satya Prakash Malaviya.

THE CONSTITUTION (AMEND-

MENT) BILL, 1992 (TO AMEND THE
EIGHTH SCHEDULE)

ot q:q W™ HTHRA(ITINRW) ¢
I Seawmafe 9, § g w7
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The question was put and the motion

wag adopted.

ot @@ SeEn glaa . qeEl
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THE VICE.CHAIRMAN: Shri $. S.
Ahluwalia. Not here. Shri Suresh
Pachouri.

THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) . Bill, 1992

SHR; SURESH PACHOURI (Ma-
dhya Pradesh): I beg to move for
ieave to introduce a Bill further to
amend the Representation of the Peo-
ple Act, 1951,

The question was put and the motion
wag adopted.

SHRI SURESH PACHOURI: Ma-
dam, I introduce the Bill.

THE EMPLOYMENT EXGEANGM

(COMPULSORY NOMICA'HON OF

VACANCIES) AMENDMENT BILL,
1992

SHRI SURESH PACHOUR]  (Ma.
dhya Pradesh): I beg to move foy
leave to introduce a Bill further to
amend the Employment Exchanhges:
(Cempulsory Notification of Vacan-
cies) Act, 1959.

The question was put and the motion
wag gdopted.



